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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

NOBOM X DOBXEXBIN
0.A. No. 298 OF 1991
DATE OF DECISION 10.8,1901 _
Mr D.K.Patel, Petitioner
Mr.B.G.Jani & Mr.D.T.Soni Advocate for the Petitioner(s)
) S Versus
Union of India & Ors. ReSpondént

e Advocate for the Responavin(s)
CORAM
The Hon’ble Mr.MeMasSingh : Administrative Member
The Hon’ble Mr.S.Santhana Krishnan : Judicial Member

]
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1. Whether Reporters of local papers may be allowed to see the Judgement?

J
/

2. To be referred to the Reporter or not?

/ ‘
3. Whether their Lordships wish to see the fair copy cf the Judgement? /_./' PR

/

4 Whether it needs to be circulated to other Benches of the Tribunal? /
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D.K. Patel,

C/o. M.D. Patel,

A/l6, Ajanta Society,

Nikol Road,

Bapunagar,

Ahmedabad. ee Applicant
{(Aavocate- Mr, B.G. Jani)

Versus

1, Union of India,
Through
The Secretary,
Ministry of Information
and Broadcasting,
Shastri Bhavan,
New Delhi.

2., Press Information Bureau,
Govt. of India,
‘ Akahd Anand Hall,
. Bhadra,
Ahmecabacd,
3. Ceouty Principle Information
Officer,
C.G.0. Building,
101, M.X. Road,
Bombay.

4, Mr, R.B. 3hah,
Office of Regional Office of
Fielcd Publicity,
Ashram Foad,
Ahmedabad. .« Respondents

Dated : 19,8,1991
Per : Hon'ble Mr, M.M. Singh .. Hember (A)

This Original Aprnlication has been filed under
section 19 of the Administrative Tribunals Act, 1985, by
the applia@a nt whose application for deputation post of
sub-Bddtor (Hindi:) and one post of Reference . Assistant
both in Grade IV of C.I.3. has not been considered by
the responcents who in reply to the applicant's application

for the deputation post informed him by letter dated

no o /[




13.9.,1990 that his application has been returned by the

office With the remarks that the applicant is not eligible
his
to apply for the post as / pay scale is 950-1500 whereas
@1”“?‘”’ / v R
the required pay scale is & 1200-2040 fothhe députation

pOSt .

2. We have heard Mr., B.G. Jani, learned counsel for
h

the ap»nlicant. We have also gone through the record aiso

fad ™
By letter dt., 5.7.1980, the respondents-hawve darlier filled

up some posts by taking persons on deputation and the =
apnlicant was also taken on deputation. The pay scale
mentioned in that circular is Rs. 470=-750. Learned counsel
for the applicant strongly argued for the applicant's
right to deputation post on the ground that pursuant to

circular dt., 5.7.1980 he was taken on deputation.

3 The new circular is dt. 11,7.1930. The post

mentioned for f£illing up by deputation is Junior Grade

of Indian Information Service, Group 'B' scale fs, 1400~

2500 (Revised) to be filled up by transfer on deputation

basis amongst suitable officers of Central/State Government

State Publicity Organisations fulfilling the eligibility
covendad N

conditions laid down. The officter which lays down the

eligibility conditions mentions that the applican¥ should

be holding analogous post on a regular basis of holding

the post in the scale of . 1200-2040 with 5 years' regular

service. The avplicant is in the scale of ", 950-1500.

It is therefore clear that the applicant does not fulfill

the very first condision with regard to the persons

eligible for making applica:ion for the deputation post

viz. pay scale ®, 1200-2040. In view of this, the

Lty M
applicant éid not fulfill the minimum qualification



for deputation. His application made to question reply
given to the applicant on the basis, therefore, has no

merit. Application is liable to be rejected. We hereby

> H ﬂ,gL-’

R.,.
( sVsanthana Krishnan ) ( MM Singh )
Member (J) Member(A)

do so.




DeKe Patel.

C/O. MeDo Pa»el.

A/16, Ajanta Society,

Nikol Road,

Bapunagar,

Ahmedabad. ee Applicant
(Advocate- Mr, B.G. Jani)

Versus

1, Union of India,
Through @
The Secretary,
Ministry of Information
and Broadcasting,
Shastri Bhavan,
New Pelhi,

2, Press Information Bureau,
Govt. of India,
Akahé Anand Hall,
Bhadra,
Ahmedabad,

3, l'eputy Principle Information
Officer,
CeGeDo Building.
101, M.K. Road,
Bombay.

4. I"’ir. R.B. -5hah¢
Office of leglonal Office of
Field Publicity,
Aghram Foad,
Ahmedabad, «+ Respondents

Q«As No, 298 of lggi

ORAL « ORDZER

Dated : 19,8,1991
Per : Hon'ble Mr, MM, Singh .. Member (A)

This Original Apnlication has been filed under
section 19 of the Administrative Tribunals Act, 1985. by
the appliant whose applicacion for deputation post of
Sub-Bdftor (Hindi ) and one pos:c of Reference Assistant
both in Grade IV of C.I.5. has not been considered by
the responcents who in reply to the applicant's application

for the deputation pos: informed him by lecter dated



s 3 we

13.9,1990 that his applicacion has been returned by the

office wWikh .he remarks tha:t the applicant is not eligible

his
to apply for the pos' as / pay scale is 950-1500 whereas

che required pay scale is & 1200-2040 for the deputation

poste

2, We have heard Mr, B.G. Jani, learned counsel for
the apnlicant. We have also gone through the record also
By letter dt, 5.7.1980, the respondents have earlier filled
up some posts by taking persons on deputation and the =z
applicant was also takepg on deputation. The pay scale
menticned in that circular is s, 470=750. Learned counsel
for the applicant strongly argued for the applicant’s
right :-o deputation post on the ground that pursuant to

circular dt, 5.7.1980 he was taken on deputation.

3. The new circular is dc. 11,7.1990. The post
mencioned for £illing up by deputation is Junior Grace

of Indian Information Service, Group 'B' scale ™. 1400~
2600 (Revised) to be filled up by transfer on deputation
basis amongst suitable officers of Central/State Government
State Publicity Organisations fulfilling the eligibilicy
conditions laid down. The officer which lays down the
eligibility conditions mentions that the applicany should
be holding analogous post on a regular basis of holding

the post in the scale of s, 1200-2040 with 5 years' regular
service, The applicant is in the scale of 7, 950-1500,

It is therefore clear that the applicant does not fulfill
the very first condision with regard to the persons
eligible for making applicacion for the deputation post

viz, pay scale %, 1200-2040, In view of this, the

applicant did not fulfill the minimum cqualification



for deputation, His application made to quesgion reply

given to the applicant on the basis, therefore, has no

merit, Application is liable to be rejected, We hereby

do so.
( 8 Santhana Krishnan ) ( MM Singh )
Member (J) Member(A)
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